| TEM NO 15 COURT NO. 5 SECTION 111

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Q...... cC No(s) .
19445/ 2014

(Arising out of inmpugned final judgnment and order dated 16/01/2014
in WPC No. 62091/2013 passed by the H gh Court O Judicature at
Al | ahabad)
MS. GAIL INDI A LTD. Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)
(Wth appln.(s) for CGDelay in filing SLP and O fice Report)
W TH
S.L.P.(C...CC No. 20337/2014
(Wth appln.(s) for c/delay in refiling SLP and appln.(s) for
c/delay in filing SLP and O fice Report)
SLP(C) No. 33455/2014
(Wth appln.(s) for exenption fromfiling OT. and interimrelief
and O fice Report)
Date : 04/12/ 2014 This petition was called on for hearing today.

CORAM : HON BLE MR JUSTI CE DI PAK M SRA
HON BLE MR JUSTI CE UDAY UMESH LALIT

Abhi shek Shar ma, Adv.
Gaurav Agarwal , Adv.

For Petitioner(s)

Rohit St hakkar, Adv.
Rashm Si ngh, Adv.
Avi Tandon, Adv.

s§s =%

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

I ssue notice on the application for condonation of delay as
well as on the special |eave petition returnable in six weeks.

In the meantime, by way of an ad-interimrelief, the
i mpl ement ati on of the inpugned judgment shall remain stayed in all
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the matters.
Digitally signed by
Gul shan Kunar Arora
Date: 2014.12.17
14: 32: 47 | ST
Reason:

(@l shan Kumar Arora) (H. S. Parasher)
Court Master Court Master



